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BIJILDI'/G FOR POST OPP'ICI! IN AHIRl 
(MAHARASHTRA) 

3950. SHRI K. M. KOUSHIK : WiIl 
the Minister of COMMUNICATIONS 
be pleased to state : 

(a> whether the Post Office in Ahiri 
in Chanda District of Maharashtra State 
haa been located in a private building 
which is dilllpidllled and too small for its 
requin:ments; 

(b) whether it is a fact that no rent 
is paid for the occupation of the said 
building; and 

(e> if 50, whether Government pro-
p~ to lake steps for its repair and 
making it fit for tile purpose to take 

steps for its repair and making it fit for 
the purpose? 

TIlE MINISTBR OF SfATB IN 
THB DBPARTMBNTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K, GUJRAL) : 
(a) The Post office in Ahiri is located 
in private building but the accomoda-
tion is neither nade ~te nor in dIIap.t-
dated condition. However, it requin:s 
some repairs. 

(b) Yes. The building had been gtTCh 
free of rent . 

(c) Yes. 

ARREARS OF TELEPHONII BILLS 

3951. SHRI BABURAO PATEL: 
Will the Minister of COMMUNICA-
TIONS be pleased to state: 

(a) whether iJt is a fact that over Rs. 
S crores arrears of telephone bills are' 
due from subscribers as on the 3 J 5t De-
cember, 1967; 

(1)) the SICps taken by Government 10-
recover these outstandillgs, particular1y 
from variolls Government officials; 

(c) the number of instances where 
wrong delephone bills were submitted to 
the subscribers during the year, State-
wise; and 

(d) the steps taken by Government to 
prevent such mistakes in future 'f 

THB MINISTER OF STATE IN 
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COMMU-
NICATIONS (SHRI I. K. GUIRAL) : 
(a) The precise informatioD is DOt avail-
able at prClCnt. However, a sum ot as. 
5.02 crores was outstanding Oil 1st July, 
1967 in respect of bills issued up to 31st 
March, 1967. 

(b) Steps, such as, issue of notices, 
discoDnection of telephones, personal 
contact with subscribers, and /iaalJy lep)" 
action, where necessary, are taken with 
a view to enforce recovery, The ques-
tion of recovery of arrears from Gov-
ernment Depadments is takeD up at ap-
prOi'riate level with tile J)epartIneIu. 
coacemed. 




